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(b) Based on the results of the
exploratory, surveys, three locations have
been identified for drilling at Anhoni, Tamia
and Dewari, for collecting further information
on the subsurface geology and hydrocarbon
prospect of the area.

(c) Does not arise.

ABL Company

3042. SHRI VEERSHETTY MOG
LAPPA KUSHNOOR: Will the Minis
ter of INDUSTRY be pleased to
state:

Ca) whether it is a fact that ABL Company,
which has two units manufacturing boilers at
Shahbad (Karnataka) and Durgapur (West
Bengal) has approached the High Court . of
Bombay for liquidation of the Company;

(b) whether it is not a fact that if
the company goes into liquidation
then more than 6,000 employees and
their dependents will have to starve,
which might ultimately lead to law
‘and order situation in the concerned
State;

(c) if so, the steps taken by the
Central Government to revive the
units;

(d) whether it is a fact that various State
Electricity Boards have placed orders with
ABL for the manufacture of boilers; if so,
what is the total number of boilers which have
been ordered and what is their construction
cost; 'and

(e) how the delay of these boilers affect
the production of power and direct and
indirect loss to the States and the country for
not supplying the boilers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) to (e) M/s. ACC-Babcock Ltd. filed a
petition with the
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Bombay High Court, in October, 198 for
voluntary liquidation due to hug accumulated
losses and paucit; of orders. The two units of
the Com pany are lying closed since then.
Gov ernment have considered the propo sai
for rehabilitation of the condpan; on the basis
of a package prepared b; IDBI. This has been
found, on exami nation, to be not blankable.
The tota value of various orders which wen to
be executed by the company wa R--. 197.00
crores. (approx.) Government have come to
the conclusior that efforts must first be
concentratec on completion of orders pending
with the company.

3043. [Transferred tothe S8th Decem-
ber, 1987]
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